GOVERNMENT OF INDIA
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
LOK SABHA

UNSTARRED QUESTION NO:427
ANSWERED ON:27.07.2010
PREVENTION OF HOARDING

Owaisi Shri Asaduddin;Ram Shri Purnmasi

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government proposes to take steps to strengthen the PDS and curb the diversion, hoarding and blackmarketing of
essential commodities including amending relevant laws and installation of tracking devices on trucks carrying PDS articles;

(b) if so, the details thereof and the steps taken in this regard;
(c) whether any time frame has been fixed to implement such measures; and

(d) if so, the details thereof?

Answer

MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND MINISTER OF STATE IN THE MINISTRY OF CONSUMER
AFFAIRS, FOOD & PUBLIC DISTRIBUTION (PROF. K.V. THOMAS)

(a) to (d): Targeted Public Distribution System (TPDS) is implemented jointly by Government of India and State/Union Territory (UT)
Governments with sharing of responsibilities in this regard. The Central Government has taken the responsibility for procurement,
storage, transportation and bulk allocation of foodgrains to the States and UTs. The responsibilities for allocation of foodgrains within
State/UT, identification of eligible Below Poverty Line (BPL) families based on estimates of Planning Commission, issuance of ration
cards to them and distribution of allocated foodgrains to eligible ration card holders through fair price shops and supervision of the
functioning of Fair Price Shops, etc., rest with the State/UT Governments.

Public Distribution System (Control) Order 2001 mandates the State and UT Governments to carry out all required action to ensure
smooth functioning of TPDS.

Strengthening and streamlining of TPDS is a continuous process. To improve functioning of TPDS, Government has been regularly
requesting State/UT Governments for continuous review of lists of BPL and AAY families; ensuring timely availability of foodgrains at
fair price shops; ensuring greater transparency in functioning of TPDS; improved monitoring and vigilance at various levels; and
introduction of new technologies such as Computerization of TPDS operations at various levels.

In order to check hoarding and black-marketing of essential commodities, powers have also been vested with State Governments for
taking action under the provisions of Essential Commodities Act, 1955 and Prevention of Blackmarketing and Maintenance of
Supplies of Essential Commodities Act, 1980.
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